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Report of the Department-related Parliamentary Standing Committee on Home Affairs
on the Action Taken by the Government on the recommendations contained in the
One Hundred and Eighty-fifth Report of the Committee on Demands for Grants
(2015-16) of the Ministry of Home Affairs.

Status of implementation of recommendations contained in the Second and
Eighth Reports of the Department-related Parliamentary Standing
Committee on Coal and Steel

GE WA | WS w1 qT g9 Hwarerd W Ied w9t (3t Ry g9 9
eIey, # Fefalad & ddg 9 3O g 99T Uod W @l §

(1) Status of implementation of recommendations contained in the Second Report
of the Department-related Parliamentary Standing Committee on Coal and
Steel on Demands for Grants (2014-15) of the Ministry of Mines;

(i) Status of implementation of recommendations contained in the Eighth Report
of the Department-related Parliamentary Standing Committee on Coal and
Steel on Demands for Grants (2015-16) of the Ministry of Mines.

RE. DEMAND TO REMOVE ALL REFERENCES CALLING
BHAGAT SINGH A TERRORIST FROM A DU BOOK
BUT NOT TO COMPLETELY BAN THE BOOK

MR. DEPUTY CHAIRMAN: Now Zero Hour submissions. ...(Interruptions)...

sft aeur faorg (STRIEE): SyaWfa #EIed, #9 business TRUE HRA BT AIfCH
fear 81 ova § frm 9@ 31 30 avfiy sfoa Al & Wy WAIMEe IR@ER U
SAD! Ifd w6 T, 9 WX 30 W SAET 919 fby Ul 28 A B IE Al
udl, o onfl 9% 59 W PIs FRAE! T8 B WA B ... (@aUH)... 98 & T8
#= Bed § fo aEfcfhe ...(@aum)... sfaal & g8 B gEHER) A daTd 39 W
G IEd €, BIs M A8l IO Bl ...(FFE)... Sfeld & TE BT TG BAT
AR ...(FAEM).... I8f W TH Afeedl & AY I8 T3 & ... (TGH)...

MR. DEPUTY CHAIRMAN: Tarunji, listen to me. ...(Interruptions)... a0 Sil,
GMUl We are not allowing discussion under Rule 267 nowadays because there is no
rule to amend it. But this has been included in the Zero Hour and there are other
names also. At that time, I will allow you to associate yourself. ...(Inferruptions)...

31 To01 ST 98l 9gd WA® Tl g8 §1 YN Rd b AN YN 8 ... (FIHM). ..

MR. DEPUTY CHAIRMAN: There are three notices. I will allow you to associate
yourself at that time. ...(Inferruptions)...
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SHRIMATI AMBIKA SONI (Panjab): Sir, I am on a point of order. ...(Inferruptions)...
MR. DEPUTY CHAIRMAN: Tyagiji, I will allow you. Just a minute.

SHRIMATI AMBIKA SONI: Sir, I gave a Zero Hour notice for yesterday but
the Chair said that I could speak today. I wanted to speak about 76 suicides that
have taken place. Wi 1 SHal & 31 W€ O Uog § §$ &l 981 W 76 fwami o
ST M A U IRl Bl AT Uong B #iAl 31 AT 98 9 IqR® B R
21 550 ARSAT § TA AW Y €, BT & 550 WTAR ofed MU I Sir, 1 don't want
to make a point out of any newspaper clipping. This is a personal experience of
mine going to all these mandis. So, 1 want to speak today.

MR. DEPUTY CHAIRMAN: Ambikaji, you arec right. Yesterday your name
could not be called even though it was included. And then, I said that you could
raise it today. But, unfortunately, there was no notice today and hence we could
not include it. However, I am telling you that after I dispose of all these, I will
give you a chance.

SHRIMATI AMBIKA SONI: There is no point after that. This was supposed to
be the first item on the list.

MR. DEPUTY CHAIRMAN: I agree. But because there was no notice, I am
not able to help. But it is true that I told you that you would be given time today.
...(Interruptions)... 1 will give you time. ...(Interruptions)... 1 know that it is a very
serious issue. Now please take your scat. You are a senior Member and a senior
sister. Now, Mr. K. C. Tyagi. Mr. Tyagi, I have called you for your Zero Hour
submission. ... (Interruptions)... Are you on a point of order? You don’t want your
zero hour mention, is it?

sft & f. @t (faew): SIRY sifar @i €1 agm, 98 a1 listed ¥ § & @isc
3iT% 3iTEX IoT @ §, S 39 Wad &I BRIl ¥ Hdfd 21 ¥R, 28.4.2016 B F+
T8t IR SIRY 3R # Ud U oI o1l AT WeA Bl HRiAE! o1 R g, # gud |
HIA TP ATST TSP AT & S gad § Jyd! | dafa fmar o iR W
3 AEIGY 39 WY HIN[E €, s W A e am #9 wer o {6 I d=es a6t
Frell A A wa g b1 T Feren Syl gEw, ool fAvafdenaa & siew erh
TS SNl fhde €, S99 ft e fvar Sv, S sdwdaret &1 e @1 iR, e
R iR 9 PRt 9 R e @ daa fow™ W & o 987 B 9, S9 @l
B <9 B VWIS RIER & wU A L(@EH). .

MR. DEPUTY CHAIRMAN: What is your point of order?

o &, W, @t 9], A% we @ B o9 Ut ey 8, § Uk ury firstar ver
gl “Rajya Sabha Deputy Chairman ordered, so D.U. scraps 1990 book.” The Deputy
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Chairman is on record saying, "...told the Government to remove all references in
the book including Bhagat Singh being called a 'terrorist'.

MR. DEPUTY CHAIRMAN: So, what is the problem?

SHRI K. C. TYAGI: Sir, the sale and distribution of the book has not been
stopped. IE IMTTHI 3iTeX &l 59 18 facell JFAFGS 7 a8 fvare €1 99 s 0 #
I ATEY & Y Bl Aredl g [ =g fAftT ds1 8, 9% sveH 49 ), = Qfren
AR g, IBHM $9 I &1 SN 3™ 8, SAD! ...(FagH)... o S B fe=m €t 2

MR. DEPUTY CHAIRMAN: That is not the issue. ...(Interruptions)...
sft &. . @ W=, #9 fhae @ faggy F7 & fog 98 s o L (aam)...

MR. DEPUTY CHAIRMAN: I too did not say that. Now, listen. ...(Inferruptions)...

It cannot be a discussion. ....(Inferruptions)...

K. C. Tvagiji, you made your point. Let me reply to that.
SHRI D. RAJA: It has not been banned. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: First, let me reply to the point of order.
...(Interruptions)... 1 will allow you. ...(Interruptions)... Let me react to the point of
order. ...(Interruptions)... Point of order cannot be a discussion.

3l TRT Iea (MEW): W, 8 B oI &1 Ry fear an S=@ gt &1 g
feare &1 99+ fon, a7 e T2 21 ...(agE)...

sft &, . @t W, g7 U smew B LL(=EEE)...

MR. DEPUTY CHAIRMAN: Point of order cannot be a discussion. I will listen
and I will give the ruling. ...(Inferruptions)...

IS B HATGT H o HAl JAT G B HAGT H T G
¢ft &R e Tddh: W, g Al St | L (SEET). .

3Nl IRT AET: IS TP Vs "Addarcl” e & fau war o1, dfed s=F
o P B 9T B QAT B LLL(EEE).

ft JER e TRt wEie W R B e edral 941U S & L (EEETE). .

MR. DEPUTY CHAIRMAN: I will make it clear. I got your point. I will make

it clear. ....(Inferruptions)...

sft &R I AHA: IHBT HHAH AP WWBR .. (FIM)...

MR. DEPUTY CHAIRMAN: You sit down. Point of order cannot be a discussion
....(Interruptions)... 1 will make it clear. ....(Interruptions)...
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#fl AR A AHA: MY B b "IAAPHAR]” AR BI TR AR A B
@I, Ig 1 99§82 ... (AYH)...

SHRI D. RAJA: The whole book should not be banned.
#fl YR @™ AHA: W, g9 A § b @@

SHRI TAPAN KUMAR SEN (West Bengal): Instead of making corrections, they
are trying to ban the book altogether. It is part of the project to change the textbook
according to their ideology. How can Bipin Chandra's book be banned?

MR. DEPUTY CHAIRMAN: Tapanji, listen to me. Let me make it clear. Since
it is a point of order, I have to give a ruling. Secondly, since I am being referred
to also, I need to give a personal explanation. Therefore, give me a chance. The
point is, the other day Shri K. C. Tyagi raised the issue that Shri Bhagat Singh is
being referred to as a terrorist in a book. When Shri K. C. Tyagi raised it, along
with him many other Members supported him from both sides. I think almost
the entire House was in unison that the term ‘terrorist' should not be attached to
Shri Bhagat Singh because with my limited understanding, a ‘terrorist’ is one who
kills innocent people for ulterior motives and I also felt that Shri Bhagat Singh cannot
be categorised in that group. Therefore, 1 also gave a direction to the Government,
after secing the sense of the House, that all references as ‘terrorist’ to Bhagat Singh
may be removed. That is what 1 said. ...(Interruptions)...

sft AlgEE el WN @Y URY): W, UfRrR & Radms dRars g ARyl
...(TFE)...

. i . B . . ot T N
B T dE B I e P S

MR. DEPUTY CHAIRMAN: Let me speak. Sit down. ...(Inferruptions)... You
are not allowing me to speak. Let me complete. Therefore, on that pretext the book
cannot be banned. Only the term 'terrorist' should be removed because in today's
parlance the word 'terrorist' has different connotations, as one who is killing innocent
people. Therefore, in today parlance, the word terrorist is not applicable to Shri Bhagat
Singh. That is my humble opinion, and the entire House agreed. ...(Interruptions)...
Let me complete. Therefore, the term 'terrorist' should be deleted from the book.
That is all what we decided.

ol JEIR @™ AHA: WY, MU Y AT IR WA B W&l b ;AR W
fear f s fosft fovare & srdie-v-amow wirg Rig &) siddard fewran = g,
al ITR! gCHT IIRTI AF AT ) 89 I8 P & fhdig BT shgl B SH$ Sl
Bred fe 9 09 R d9d 7 IEie Y N 31 "Aaeddl” 991 €, S99 U B

T Transliteration in Urdu script.
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U BISI ST a1 39 e w1 faggy fFan sman 9 ows 7 59 avg &1 B
far 2, a8 wdie-v-ame wid Rig &) "sndeardl” $2 iR g S Micde PR,
I ARG L Tl L..(EET). .

MR. DEPUTY CHAIRMAN: Okay. Please sit down. ....([nferruptions)...

SHRI TAPAN KUMAR SEN: It is not a question of protection. It is part of
the project ..(Interruptions)...

st AERTST O (W UQN): TR, AN BT RN BT 3MEd fHar 1 2 .. (G, .

MR. DEPUTY CHAIRMAN: If you want to have a discussion on this, you can
give a scparate notice. Now, please, sit down. ...(Inferruptions)...

sft AT S WE® W HHSAT ol AR .. (TIHH). ..
sft g wfere (dome): W A B 98 B I AR (). .

SHRI TAPAN KUMAR SEN: Sir, they are trying to ban the entire book of a
renowned historian like Bipin Chnadra...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Let us not derail the Zero Hour. ...(Inferruptions)...
If you want to have a discussion on this, give notice. We can have a scparate

discussion ...(Inferruptions)... You give notice. I have no problem ...(Interruptions)...

SHRI TAPAN KUMAR SEN: This is part of a design of the Government of
India to replace and remove a scientific textbook ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, if they want discussion, ...({nferruptions)...
You give a separate notice. ...(Inferruptions)...

SHRI TAPAN KUMAR SEN: They are trying to do this in an extremely divisive
design ...(Interruptions)...

sft waa wfere: 09 ANl &1 < fiyen arfRul L (aar)...

MR. DEPUTY CHAIRMAN: You give notice ...(Interruptions)... Now, Zero Hour.
Let me take up the Zero Hour ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, it is not only the name
of Shaheed Bhagat Singh has been mentioned in that book, the name of Master
Surya Sen has also been mentioned in that book. What is the ruling of the Chair
with regard to Surya Sen? ..(Interruptions)...

MR. DEPUTY CHAIRMAN: If you want to have a discussion on this, give a
notice. I have no problem ...(Interruptions)... Now, Shri K. C. Tyagi for Zero Hour

submission ...(Interruptions)...
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SHRI SUKHENDU SEKHAR ROY: Sir, you give your ruling on Surya Sen
...(Interruptions)... Why are you indifferent towards Surya Sen? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY (Nominated): Sir, I am on a point of order.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Subramanian Swamy is on a point of order

...(Interruptions)...

SHRI SUKHENDU SHEKHAR ROY: Sir, I also have a point of order..

(Interruptions)...
MR. DEPUTY CHAIRMAN: No, I allowed him ...(Interruptions)...
DR. SUBRAMANIAN SWAMY: Sir, this book was... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: What is your point of order?

DR. SUBRAMANIAN SWAMY: Sir, [ am saying that the Government money
was paid, as an honorarium, of ¥ 1 crore to this author by name * ...(Interruptions)...

And, Sir, * belongs to the * ...(Inferruptions)...
SHRI D. RAJA: Sir, it is atrocious. It cannot go on record. ...([nferruptions)...

MR. DEPUTY CHAIRMAN: No, no. Reference to the name is expunged...
(Interruptions)... Name is expunged ...(Interruptions)... Now, Shri K. C. Tyagi, start
making your Zero Hour submission. ...(/nterruptions)..Reference to all names is

expunged. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, I am on a point of order. ...(Interruptions)...

I want a ruling from the Chair ...(Inferruptions)...

sft &. ). @rfh: W, My v TS ®1 3R # AISUl L. (AHM). ..
sft AeRTS S W), U9 A BRI LL(FaET). .

sft e SRET (SR UR): A, IMUBT Wl & ey H w7 W} @Wise IME
AR Bl ...(FFE)....

MR. DEPUTY CHAIRMAN: No, no. Let me proceed. ...(Interruptions)... You
made your point. ...(Interruptions)... I don't want to allow you again ...(Interruptions)...
I allowed you. That is enough. Shri K. C. Tyagi ...(Inferruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, I have to make a point. ...(Interruptions)...

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Sukhendu Roy, it is not fair. ...(/nterruptions)...You
have already said ...(Interruptions)... 1 allowed you ...(Interruptions)... 1 cannot allow

you the second time. You see, so many Members are standing ...([nferruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, my point of order is under rule 238

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is rule 2387 ..(Interruptions)...Tell me what

is your point of order? ..(Interruptions)... Others keep quict. ...(Inferruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, my point of order is, we are satisfied
with the ruling of the Chair so far as it relates to Sardar Bhagat Singhji. But, in
addition to that, in the same book, the word ‘terrorist' has been used against Master
Surya Sen who was a great revolutionary. So, I want a similar ruling from the Chair.
I want a similar ruling from the Chair ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: The same is applicable to all freedom fighters
who sacrificed their life for the freedom of this country. The same is applicable

...(Interruptions)... Now, Shri K. C. Tyagi. ...(Interruptions)...

SHRI D. RAJA: Sir, you have allowed everybody ...(Interruptions)... You have to

listen to me also ...(Inferruptions)... He has taken my party's name ...(Interruptions)...
sft TR spyaTer: g WY SIRT SffaR B ... (aum)...

MR. DEPUTY CHAIRMAN: There is Zero Hour submission. ...(Inferruptions)...
Your Zero Hour submission is there. ...(Interruptions)... Do you want to spoil it?
...(Interruptions)... Raja, do you want to spoil your Zero Hour? It is coming. You

have given Zero Hour notice on a very important issue ...(Interruptions)...

SHRI D. RAJA: I know, Sir ...(Interruptions)... Sir, hon. Member took the name
of my party.

MR. DEPUTY CHAIRMAN: I expunged it ...(Inferruptions)...

SHRI D. RAJA: He says because the historian belongs to my party.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, I expunged it. ...(Interruptions)...

SHRI D. RAJA: Sir, how can a Member make such comments? ...(Interruptions)...
It is atrocious. ...(Interruptions)... It has come out against my party and the
historian of international reputation ...(Interruptions)... Sir, he must know...

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Rajaji, I have already expunged it. ...(Interruptions)...
I have already expunged the name ...(Interruptions)... SfSU .(FFY)... What is
Shri Naresh Agrawal is saying? ...(Interruptions)...

sft TR epMETer: WUl S, MUY 9 UrsusmHl B geM & forw wfemm &
g, dfhd o s ¥, el aRer wia g &1 <SusiEr fomr 2, L (caum)...
S W AT TR B3N B2 ..(FAEM)... 59 R H TRE o1 & fou 1 TR B
wferr e L.(@ae)... IS 39 R W FRAE S B Blg BiewT a1 AR
...(CTTET)....

MR. DEPUTY CHAIRMAN: Okay, I will examine it. ...(Interruptions)... 1 will
examine it. ...(Interruptions)... STD examine HIAT TS| ...(TIG).... T examine
fPT B ruling T Fdd 82 MU MY TH issue I91 fhar ®, $9feTT el <51 & forw
qsl examing HIAT TS ...(FFE)... AT I8 Fferg 6 § &Is g1 fae@m =€ )
.(FAIF)... § W TH ordinary man g, g3 W UST TSI ...(IELH). ..

sft e srETe: SyHWfa S, g6 AU W g faverd gl LL.(ae). ..
sft S Ut favar &, < g9t e iR . (aEm)...

sft e srEra: § A 6 R awel 7 77 fFA1 5, 59 awel $ Raam
FHRIATE B ... (). ..

sft Sumwmfa: e €, § <9, examine HEMI ...(EU)... Now, Shri K.
C. Tyagi. ...(Interruptions)... Nobody else, Shri K. C. Tyagi. ...(Interruptions)...
Shri K. C. Tyagi. ...(nterruptions)... § examine &, 39 9fSTl Shri K. C. Tyagi.

...(Interruptions)... Nothing else will go on record. ...(Interruptions)...
SHRI JAIRAM RAMESH (Andhra Pradesh):*
3 A Aqae! (A YR *

MR. DEPUTY CHAIRMAN: Shri K. C. Tyagi. ...(Interruptions)...
Shri K. C. Tyagi. ...(Interruptions)... Nothing else will go on record. ...(Inferruptions)...
Shri K. C. Tyvagi. ...(Interruptions)... It is Zero Hour ...(Interruptions)... 1 don’t want
the Zero Hour to be derailed. ...(Interruptions)... Please co-operate, there are twelve
notices. ...(Interruptions)... See, in Zero Hour important issues are raised by MPs.
...(Interruptions)... I have seen very important issues in this. ...(Inferruptions)... Please
allow. ...(Interruptions)... Shri K. C. Tyagi. ...(Interruptions)... Shri K. C. Tyagi, Zero

Hour. ...(Inferruptions)...

*Not Recorded.
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ot . A @rh: R F s7a) 78 o L (EEE)... a8 SIS 99 22 §
SH! R dle T8l gl T B A H ST ST Bl L.(EEF)... IR B ad
P Bl § 579 B W@ 6 9o SISyl LL(FaE). ..

sft Suwwmafe: &, ). @l St Aifogl (e, SR S, Sfst, dfoy,
...(F9YT)... You are a very senior Member ...(Interruptions)... It is Zero Hour
...(Interruptions)... You give a Zero Hour notice for tomorrow ..(Interruptions)... 1
will recommend the Chairman to accept it. ...(Interruptions)... Now, Shri K. C. Tyagi.
...(Interruptions)... No, no. ..(Interruptions)... 1 will expunge it ...(Interruptions)... 1
will go through the record. ...(Interruptions)... Shri K. C. Tyagi, why did you sit?
You say, ...(Interruptions)... You start saying. ...(Interruptions)... Nothing else will go
on record. ...(Interruptions)... Only what Shri K. C. Tyagi says will go on record.
...(Interruptions)... 1 am fighting for the cause of ...(Interruptions)...

MATTERS RAISED WITH PERMISSION

Deviation in the foreign policy of the country

st &. . @l (fRer): Suawmfa i, # 12 siid, 2016 &Y FRAET R WRd
HYHR & d19 gU & G T B STHSRI o 3R TS IR &3 & oy @eT
T 1 39 OEId & d8d AMRE T§ed & remar a8 ff Ja far man ® 5 wRd
IR AABT & faIAH 3R 0T S-S & A Mgl W o1 fhy S FH1 TSy
PR B I8 ysd A Ah AT GRa dl efe ¥ rawiRe §, sfcw qefRud
< B qEgar b1 W FAKRN a7 arell 21 399 gd R feddt ff <9 & |y 59 @)
P ST IR SWER B | WSS Rl &7 2

SUFHTfT Sft, STl & IMfele & RN AR e iR U, SareRdd Agw
F g # Ig YefRoe oI5 Ta ge o wrefa e, AR, U, B 9 AR
U, SaTERdld 9@ 9% 39 a9 AT & urad-uNd I &l a8 a9 Acd St Bi
TWHR TE B, I ARRSH 98 & WHR & 8, 9 fod o ff wRer & 2,
EXI Fﬁ?ﬁ?ﬂ Hifa ¥ P% W T2 BT Bl Sir, this is surrender to the U.S. Suqqyrafe
Sft, 399 U 25 SHaN! B This is the Joint Statement of Indo-U.S. Deal, 34
very categorically SH®! oT$ a4l ST fl, “Recognizing the important role that both
countrics play in promoting peace, prosperity, stability. ERSkd| {13? By TS TRl T,
wifde security in the Asia-Pacific and Indian Ocean Region, and noting that India’s

‘Act East Policy’ and the United States’ rebalance to Asia provide opportunities for
India and the United States, and other Asia-Pacific countries to work closely”. SHfelu
R, I& ARG B 1 fager N g, @ Fwdvr g, 89 JefRued 9 3 9 Y E
IR SN iR @t Aot €, S=F <9 &1 #7197 fFa 8 3R g o IR fagw
HifT &, U STb AR surrender AT ST T 81 H US Wew | gl dredl §




